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In The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI

ORDER SHEET
APPLICATION NO.

/ XRETD OF 199

. Apphcant(s) %ﬂ é’(&?&!}\//m NM,/( &@ﬂo Wwaééeef
' *'Respoadent(s) M(N g MQ\—JZ &/ Wﬁéa‘ﬁ%

P K. K, plasgon
tr. 8. chowrody:

Advocate for Applicant(s)

* .

: ;_i . A dvocate for Respondeat(s) o f £.C

T "

-

’

Vice=Chairmar

e

Notes of the Registry Date Order of the Tribunaf
! 19.9.200Q present : The Hon'ble Mr Justice D.N.
' Choudhury, Vice-Chairman.
S PR
’?ov:;« arad AN eaby Heard Mr K.K.Phukan,learned counsel
%" ?’_ R T I for the applicants.
ﬁ""' “ Issue notice to show cause as toc wh
PO B 7"2033’ . NS o
}?w,d ;QVZ this application shall not be admitted.
: fr Returnable by 2.11.2000.
List on 2.11.2000 for filing reply
to the show cause and admissicn.
@Q?[&m . pg
Nmi/ez,/{/u/,éwxl M£”4 2.11.00 Four weeks further time is allowed
/&/ @/&al/an 64/?:‘ Oinaui . to the respondents to file written
L As nk Ay I £ A | statement on the prayer of Mr B.S.Basu-
_ﬁ /7\/0 %M{L(_’/Je/ . matary, learned Addl.C.G.S.C.
Q;/Q '~ 1List on 30.11.2000 for order.
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Vice~Chairman
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Notes of the Registry - Date | Order of the Tribunal ‘-"_
No S\s was Qsélw«#’o'lr'oo " List on'8.12.2000 so as to enable
&&\Q‘b\ @ the respéndents to file reply tc the
show cause. '
‘ <Y =\ - Qooo . . . Vice=~Chairman

N 0oL 9
@‘ Qanoy ¢ deeps 8412400

oyt asouiitedt,

On the prayer of léarned counsel

_ -‘ . | for the respondents four weeks t
A\ No- Lot hen ot o ¢ ects Fine fe
) allowed for filing of show cause. List
B lad . o - |od 9.1.2001 for Admission.
. »)
2‘3'“ i - Vice-Chairman
/3r /_2~o'?m 10.1.2001 § Heard the learned counsel for the
‘ ‘ A parties. It has been stated this application

S
d is squarely covered by a series of decisions
Ko Ll %‘QM

rendered by this Tribunal in O.A.N0.245/1995,

?
%VV’ 46/" é’&g % 0.A.No.119/2000 and other like cases.
éku /ﬁéé}/}?p"’"\“ﬁ - } _ The applicénts are twentytwo in

number, who are serving in the Special Service
@QW Bureau (SSB for short), Salanibari, Assam.
All the applicants are non-executive personnel

ih the SSB.
W/Y’S hun b ean . 1

Thef applicants have moved this

’%\r\&()\v . . Tribunal with a common grievance and interest
‘ ‘ énd accordingly leave was ¢granted to file

/://’ﬁ/» | : a single application under Rule 4(5)la) of
9'\0‘@\ ‘ - ' the Central Administrative Tribunal {Procedure)

Rules, 1987.

'
i

The grievance of the applicants relates
to grant of the benefit of Ration Allowance
with effect from 27.11.1996 as was granted
;to persons similarly situated in the different
| establishments like Aviation Research Centre,
Doomdooma, Numaligarh and SSG, Itanagar,
vArunachal Pradesh and SSB, North Assam

Division, Tezpur.

S
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0.A.No.264/2000

A3 Notes of the Registry

Date Order of the Tribunal
10.1.2001°
| Upon hearing Mr K.K. Phukan,.learned
counsel for the applicants and Mr B.S.
Basumatary, learned Addl. C.G.S.C. and
considering the materials on record, in the -
light of the earlier decisions of the Tribunal,
/@’/' ?"m/, L I hold that the present applicants are entitled
@7?7 ‘Q/ /Z f»«-’%"':; for R-ation Allowance. The respondents are,
/'\4/) w& /~+ ¢ ~ iherefore, directed to pay Ration Allowance
’ é/*“ ) £ E~ /o to the applicants with effect from the date
gfch /5 Z/M“’“"('n the allowance became admissible to Saianibari-
/g,w—-»f_ M or from the date of their actual posting
{//\ /"-(//0 77 at Salanibari, whichever is later. '
‘Vg‘ The application is accordingly allowed.
No order as to costs. '
nkm
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Sri»Bhupendra Nath Das & Ors.. Applicants
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"IN THE CENTRAL ADMINISTAATIVE TRIBUNAL:GUWAHAFI BENCH

GUWAHAT I

( An applécation U/S 19 of the Administrative Tribunal

Act,

1985).

0.A. NO.____ OF 2009

1, Shri Bhupendra Nagh Das,

2.

3,

S/Q

Late Hahiram Das

Miss Aruna Dévi,

D/o

Sri

. S/o

.

6.

9.

Th
s/o
ari
s/o

Sri

Shri Ph Ibopishak Singh
Méthew Stepen |

Sri M.M. Stephen

Sbbésh Ch. Singh

Sri Th Babu Singh

Anil Kumar Bhardwaj

Sri Chhedhalal

Béruh Kumar Gdswami

Sri Benoy Krishna Goswami

. Poal Ch Das

Late Nabin Ch Das
Mamoni Das

Late Dambaru Nath
Sonali Saikia

Late Khargeswar Duwarah

10. Sri Debodhar Borah
S/o Late Kush Ram Borah



F o
11, Sri Dara Singh
S/o sri Sukta Singh
e, Sri Kamlesh_Choudhury
Sri Rameshwar Choudhury
13. Sri Nabin Chendba Bharali
S/o0 Late Pérmananda Bharali
14. sri Niru Ch Ray
S/o Late Girish Ch Ray
15, Sri Batish-Suklabaidya.
.8/o Late Harindra Sukdabaidya
16. Sri Amar Babu Sinha
S/o Sri Arun Babu Sinha
17. Sri Sujan Boro.
| ‘5/0 Late Bgiggxggggky‘
| 18, Sri KajimOD.Chetiy
s/o iaté Bé%ra Chétry
19. Sri Bidyut Saha |
'S/o Sri Nisith Kr. Saha
20, Sri D.C. Lahkar . -
S/o Late Ramesh Ch Lahkar
21l. Sri Ajay Kr Das -
 ,$/¢ Late Shyamsundar Das
22, Smt JoyotSna Lodh '
B/o H.K. Lodh
All the applicants are serving in the
iraining Centre, SSB, Saiahibari.
. .. Applicants .
~Versus-
o,

'r.'-3 -
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L. Union of India |
représentédAby the Cabinet Secretary
“*to the Govt. of Endia, |
Bikaner HOUSe,Sahjahan Road,
New Delhi. o
2; The Director General of Secﬁrity,
- Block-V(East) R.K; Puram,
New Delhi. '
-3¢ The Director,
SSB Difectorate,R;K.Pufém,i
New Delhi. - |
%+ The Deputy Inspector General
Training Centre; SSB, -
Salanibari.

.« Respondents

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICAT ION
IS MADE: |
Illegal and arbitrary action of the authorities

‘in not allowing the applicants to draw Ration Allowance

.- although Batioh Allowance has already béenﬂgranted-té

the executive staff with effect from 8.11.94.

2. JURISDICTION OF THE TRIBUNAL:

 The applicants deClére'ﬁhat the subject métter
of the drder against they want redressad is ‘within the
jurisdiction of the Hon'ble Tribunal.

;-..41



3. LIMITATION:
The applicants further declare that the instant
application prescribed under section 21 of the Adminis-

trative Tribunal Act, 1985.

4, FACTS OF THE CASE:

i) That the.applicants hereof are all non-executive
personnel sérving in the Special Service Bureau (herein
after referred te as SSB) at the disposal of the Deputy
Inépector General, Training Centre, SSB, Salanibari,Assam;
which 1is a Department under Cabinet Secretary to the

Govt.. of India in different posés and the services parti-

culars of each Applicant are shown in Annexure- A.

ii) That the applicanfs have a common grievance edfd
,ih%erest_in the matter in'quéstion and as such they are
.filing a common and single application inasmuch as the
relief sought and, if granted, to them will be equally
applicable to all of them as they are similarly situated
and in order te avoid multiplicity of litigations:- As
such the applicants'crave leave of this Hon'ble Tribunal_
to allow them to file a common and single application -
as provided in Rule 4(5)(a) of the Central Administrative

Tribunal (Procedurée) Rules, 1987.

iii) That the applicants respectfully state that
the Govt. of Indaa set up the Directorate General of

Security (DGS in short) in the year 1962 under the
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Adhinistretiye Control of'the Cabinet Securiﬁy for
some epecifie.purposes'which in a multinrole,“mulfié
disciplinary organisation comprising for agencies,
viz. Special Service Bureau (SSBJ, Aviation Research
Centre( ARC), Special Frontier Force (SPE) and Chlef

InSpector of Armamenis (CI0A}).

iv) ‘That the appiieanté feepectfuily eta%e”thet

the Cablnet Secrctarlate, v1de letter No, A~270ll/4/86~

‘EA-II dtd. 18/12/87 addressed to the Dlrector Plamnlng‘

'Dlrectorate Genefal of Securluy, 1nformed tha% certaln

'Conce381ons were granted to the staf of SSB SSF,

GIOA and Dlrector of Accounts and the Sald conce551ons

were llsted in Annexurc~ I. In the sald letter ¢t was

also menuloned that for some of .the ccncesalons,ythe -

verlous.hardshlp locatlons had-been categorised as
'Bf-ahd 'C' stations as mentloned in the Annexure-Ii-

to the letter In the sald letter it was also mentloned
that .for the purpose of house rent allowance sconcessions
to the varlous categorles of Staff the equatlon of
posto as listed in Annexure-II to the Cabinet Secretariat
order dtd. 28/10/86 would .alse be appllcable in respect o
the staff of SSB,??F,CIOA and leector oLIAgpoun@s.v

. A photo copy of the said letter dated 18/12/87
‘along with twe annexures are annexcd herewmth

as Annexure - Ba

ces O

@
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“V)‘“' ) That the- appllcamis respectfully state that
from the Sold letter and annexures, it would be ample
4_'c1ear uhat certaln conccsslons were granbed ‘and in the
"1nstant case “the &oncessions mentioned at S1. No. 1
‘1.e. Ratlon Allowancc and serlal No.7, i,e. House

‘Rent allowance would be relévant.

| The house rcnt allowances to the executlve
cadre was made adm1351ble to thc personnel of other T
cadre also of the correspondlng level except 1n the case
of SSB Battallons personnel ‘and Depmty Commandanis/
Company Commanders/A 51stant Company Commandants of
SFF and also thQSe On dpputatlon in the SFF from |

the Army o S

.The Ration . allowance was granted to the
ranks of Field officers and below to the personriel

Serving ih,the.lOCafionsoéaﬁegOrisedvas'!B' and."fCt

vi) That the appl1cants respectfully state that the

order dtd. 28/10/86 mentioned in lettef dbd. 18/12/87

“ (Annexure - B) was an order from the Cabinet Secreta¢1at
whereby the sanction of the Presldent of Indla was
conveyed to the equation of_posts listed in Annexuré—B

in various cadres of corresponding level in Aviatioh A

" Research Centre to that of the executlve Cadre. The

picsent appllcants have been equallsed with the Fleld

'Ii . e 7 M
A . ~
- .
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offlcers and below and as per the said eqeatlon, the
appllcants were pald housc rent allowance from 1987

'ltself.

A photo copy of the said letter dtd: '28/10/86
alSngWith enclosures is annexeéd herewith as

" Annexure - C hereof.

vii) That the applﬁcaan respectfully sfate that

as per Annexure i1, Salanlbarl was not. categorlsed as
dither 'B' or [Tex locatlons anhd as such the personnel
serving at Salanibari were;no% granted‘the'Ra%ien :
Allowance concession initially. Be it stated that the
Difecﬁorate Geheralgof SeCGtiry;'by erder No.9/5SB/A2/
96(1)-NA dtd. 27th November, 1996 in exercise of powers
conferred ‘in him as the Head of the Department, sanctlone
ed the classification of Salanlbarl as category ‘Bt

-station for the purpose of varlous conce531ons granteo.

A photostate copy of the said letter dated

27/11/96 ds annexedbherewith as Ahﬁékufé;ﬁb;'

‘viii) That the applicants respectfully stéte% thét
_ aftei Salanibari was categorised as Q=X céteggry station
ﬁhe'employees of thé SSB serﬁing at éélaniéari became

eligible for getting the ration allowance.

ix)  That the applicants.respectfully state that
the Directorate General of Security by order No.9/SSB/
A-2/86(1)-AP dtd. 8.11.94 in exercise of powers coiferre
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in him as the Head of the Department, sanctioned the
classification of certain stations in Arunachal Pradesh
Division as category 'B' and!'C' stations for the

Purpose of various concessions granted.

'Be it further stated that Additional concess-
ions including'thé Ration Allowance was made admissible
to the AR& personnel vide letter No.A-27011/4/86-EA-II(A)
dated 6.,12.87.

A photostat cppy of the said letter dtd.6/12/87

is annexed hereto as Annexure - E herecof.

However, while the concerncd authorities of
both the SSB Arunachal Division and ARC Doondoma
declined to ‘grant the ration allowances in pursuance
of the aforesaid letters, the 'SSB personnel of Itanagar
of Arunachal Biﬁision on earlier occasion filed ap
O.A. being No.103/99 (Shri ®.S.Rao and othefs - VS- UOI
& Others) before this Hon'ble Tribunal which was
finally dispose@ of vide Judgment & order dtd. 8/9/99
allowing the prayer of the applicants. |

A photostat copy of the aforesaid judgment

. dtd. 8/9/99'13 annexed hereto as Annekufe~”F:

That apart a reference may be made to O.A.
No.245/95( Sri Bishnu Prasad Saikia & Ors. Vs. UOT &
E Ors) which were filed by the ARC personnel before this
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Hon'ble. Tribunal while the concerned authorities
) jdéhied tc grant ration aliéwénces and the Ho%'bie-
Tribunal finally dlsposed of - the matter. v1de Judomenf
'and orders dtd. 14/6/96 and. 21/4/99 IQSPECleelY
allowihg the prayer of the applicant 1n bbththe cases.

A photostat cppy of the said judgment dtd.
*v 14/6/96 passed in OA.N0.245/95 and él/4/99

passed in OA No. 228/98 are annexed herewith as

o AhﬁékﬁféSA_Gﬁﬁ H_respéctivelyi'

x? "'Ihai apart a#feferenpe'may be made to 0.A,

' No.353/99 (Sri Tua Ram Gogoi & Others -Vs- UOI & Ors)

ang OA No.119/2000. (Sri Hem Prasad Borah & Ors. -Vs-'
UOI & Ors. ). which. were filed by'the SSB staff of Nor@h
Assam DlVlSlOn, Tezpur beforc thls Hon“blc Trlbunal |
while the concerned_aufhgrltles-decllned‘to grant the
Ration Allowances and the Hon'ble Tribunal finally dispos
ed. of the métter #idé»Judgmeﬁ%Aand'brders éf&; 1/12/99
ahd'5/6/2000 mespeéti&ely alldwing the applicahts fo}

drawal of Ratien allowances.

Photestat copy of the said judgments dtd.1/12/99
" and 5/6/2000 passed on GA No.353/99 and OA

No. 119/2000 respectively areiannexéé heréwith

as Ahhéxuieé;.l 8°J respectively.
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xi) o Tha{ the applicants respectfully state that the '
apﬁlitah%s‘%éok up %ﬁé matter with the appropriate
authorltles praylng that they be paid Ration Allowance

due to them and the same was duly :orwarded by the

Commandant Training Centre,SSB, Salanibari to the

Assistant Director (EA-I) for Hecessary actions vide his

letter dtd. 19h May,2000‘and in reply Joint Deputy

JDlrector (EA) v1oe his Memorandum dtd. 1/6/2000 1nfcrmed

to the Deputy Inspector Gcneral 1raln¢ng Centre,
Salanlbarl that the non- appllcanﬁs of OA are not

entitled to draw ration allowance.

Few.similar nature of photostat conies of
~iépresenta%icns and photbs{at copies of aforesaid
Memozandum dtd.19/5/2000 and 1/6/2000 are -- -

annexed hereto as Annexures- K spiies,L-& M.

respecti?ély.

] ..

xii)  That the applicants respectfully state that the

Ministryﬂof Finance, Department‘of Expenditure Vide‘théir

UO No.C-228/E.III(B)/99 dtd. 6/18/99 informed the all

concerned that the benefit of Judgment of the CAT is

given only to the -petitioners and the same is not.

automatically extendsd to the. non petitioners.:’

A photo copy of *he aforesaid UO is annexed

~ hereto as Annexu e - N,
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xiii)  That the applicants respectfully state that -

though as - per concessions-granted vide letter. dated

' '18/12/87 the applicants were-. entitled to Ration Allowance

.atter Salanibari was. categorleed as a 'B' station, the

authorltles had not granted the same to. the appllcanbs.
The‘appllcants had represenied before. the authorigies-
and ‘action, was taken by the respondents and- applicants

were- expectlng that the authorltles would glve them- the -

. beneflt otherw1se due to them and as such, the applicants

bemgg faithful and-loyal Government servants,, were

waiting for the -owtcome of[their'representaﬁidns.

xiv) Thét:%he'abplicénﬁs'hos% reSpectTull§”§QEmit ,
that the similarly situated persons have been grafited

ration allcwance; however, the applicants have been

deprived of from the same. -~ S S

xv)  That the applicants. nost respectfully submit that
the. instant 0.A. is aquarely covered by the Judgment
and.orders;dtd,_lg/c/Qe passed .in OA No. 245/95‘by~th;§*
Hon'ble Tribunal_,-Judgmenthéndjorder dated'17/7/98,pésse
ed in OA Noﬂ89/95, Judgment @hd.order‘dtd.;z;/4/99'“

1passed in OA N0.226/98 and Judgment and order dated
A'8/9/99 passed in OA No.103/99 and Judgment and order

dtd¢ l/L2/99 in OA No.353/99 and judgment and order
d+d. 5/6/2000 passed in OA No llQ/QOOO hy this Hon'ble

Tribunal.

eodl2 . -
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5, GROUNDS' FOR.RELIEF. WIFH LEGAL PROVISIONS: -

1) ~ For that.the action of the authorities in '
dényihg;fhe Ratioh‘alicwanbe‘to the applicahﬁs-ié illegal
arbltrary .and highly dlSCrlmlnatOTY and as such this is

a fit case where thlS Hon'ble Tribunal will exercise

Jurlsdlctlon and grant rellef‘

II) For that the applicanfs haﬁe been discriminated
agalnst in not allow1ng the benefit of Ratlon allowance
although they are 51mllarly situated with those of the_

Av1at1¢n Research Centre, Doomdoma Numallgarh $SB,

Arunachal Pradesh DIVlSth, Itanagar and SSB Noérth Assam

Dlv131on, Tezpur who have granted the beneflt of Ration

-allowance as per order_of this Hon'ble Trlbunal-and as

such the action of ‘the authorities is bad in law and

liable to be set aside@

111) For that sinqe thé similarly sitﬁated persen -

of ‘the ARG, Doomdoma, Numaligarh as well as. $SB, Itanagar
Arunachal Pradesh Division hau& and SSB TCZpr, ‘North -
Assam D1v131on have been granted Ratlon allowance;

the applicants are entitled teo Ratmon Allowance and

since the samé\has not been granted to them, the.

vappllcants have been scrlously dlscrlm¢naied against

resultlng in v1olatlon of ihe prov131ons of Article-14

and 16 of the censtltutlon of India.

6 DETAILS OF THE REMEDIES EXHAUSTED

The appllcants ‘had already submitted represen~
tations which were-duly farwarded to the compeméhﬁ“

authorities-buﬁ nothing tengible has been ddne éo~fara

0013
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.:MATTER NOT- PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURL.

“The applicants further @eclare ghat they have
not p&gVﬁbusly'filed[any application, writ petition or
suit regarding’ the matter in respect of which'this’
application has beénfméde before any court or any other
authorlty or any other bench of the Tribundl .nor any such
appchathn, wrlt petltlon or su1+ is pendlng before any

| of them

8.« RELIEE SOUGHT'

- It is ’uheref@re, most reSpectfully prayed. that
. Your lordships would,g;acaously,be pleased tQ
. admit thiswapplication,_call for &hg,énﬁixe,
. records of tbe.case,.agk'the respOndents'tQQ{
: éhow cause as to why'the applicants should not.
be granted the benefit of Ration Allowances with
effect from 27/11/96 as has been granted ‘to .
‘others’ who dre similarly situated persons and -
‘after perusing the cause or causes 'shown; if*'any,”
énd»hearing‘the‘parﬁiés, direct that”ih‘?iew,
of-the~féC£a~and circumsdances Ofuthe-cééé; the
-applicants be granfed'Ra£ion Allowéncézwith
‘effect from.27/11/96 as admissible as has -
beén,gréntéd to the.similarly sifuateéﬁpérsgﬁs
of Aﬁiati@n ReSearch.Centre,Doomdoma,Nﬁmaligérh
and SSB, Itahégér, Arunachal Prédesh,and SSB,
"'Nortﬁ'Aséam DiViSion,:Tezﬁur-and/or pass any dfher
order/orders as your Lordshlos may deem flt and
: proper o a3

«’

And for thls the appchanﬁs as 1nduuy bound shall everpray

.14
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9. INTERIM ORDER IF ANY PRAYED FOR'

NIL

| 10, Does hbt'driée. The applicants will be presented

}persohally by the Advocate of ‘the applicénts“

k%4

11.. PARTICULARS OF THE BANK BRAFT/POSTAL CRDER IN
'RESPECT OF THE Apmcm ION FEE: %ou' 3227 fw ,}m_

~ . -

I2.- LIST OF ENCLOSURES.

As stated in the Index.

V.Verificationh.. '
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 VERIFICAT ION
I, Shri Bhupendra Nath Das, Son of Late Hahiram Das,

aged about 52 yeais, at bresent working as Grade-II

Driver in the Training Centre, SSB, Salanibari, do

hereby -aolemnly  affirm and state that I am one

of the applicants in the accoempanying application and
the contcntg bf paragrach 7,8,9,10 of the said

application including those made in ¥his vériﬁica%ion

are true te the best of my knowledge and belief and those

‘made in Paragraphs 1,2,3 4(i),(ii),(iii),(iv),(vﬂ,(vi)

(vii), (Viid), (ix), (x),(xid,(xi1),(xii1),(xi) and .

(xv), 6, 11 and 12 are true to the best df my information

which have beeh“derived from the records. I bedng bne

of the applicants have been authorised by other applicant

to sign this verification on behalf of them. And I
sign this verification on this day of July,2000.

R MVINTES

Date:GﬂWﬂh&Hj | ~Signature

Place; 25-7-2000
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_ﬁépnexure— Jé&/ o

Particulars of petitioners

S1. Name & Fathar's name  Designation Date of Date of
' birth appointmeht
L : in service

— — . — .

1. Bhupendra Nath Das ~ Gr-II Driver 16-8-1948 24xi0x199%

S/o Lt. Hahiram Das X6x8x48 , - 4-12-1965
2. Miss Aruna Devi Bhaff Nurse 1-2-1669 24,10.90
Sh,Ph. Ibopishok Singh - o
3y Mathew Stephen Radiographer 7-5-1068 26.9.90

Sh M.M. Stepheh . .
4. Th.Subhash Ch Singh  Pharmacist  1-1-1965 14/8/93

$h.Th Bebu Singh

5. Anil Kr. Bhardwaj Leb Techhician 31.3.1966 14/8/89
Sh.Chhodhalal | ﬁ
6.!Barun.Kr¢ Goswami _ ~do~- 18/7/1961 11/9/63

S/0Sh Benoy Krishna Geswami
7. Poal Ch Das |
S/o Lt. Nabin Ch Das Nursing Asstt - 1/4/1943 13/7/63
8. Mamoni Das _
D/o Lt Dambaru Nath ~do- 18/7/1945 1/6/69
9, Sonali Saikia'
D/o Lt.Khargeswar Duwarah -do- 1/3/1944  27/9/69
10.Debodhar Borsh _ -
S/o Lt Kush Ram Borah -da- 12/10/1946 1.1.68
ll.Dara Singh .
S/o Sh Sutra Singh  Safaiwala 20/5/1975  23.1.94
12,Kamdesh Choudhury

-~ _ Mali - 19/1/1968  1.11.91
S/oSh Rameswar Chéudhury :

13. Nabin €h‘*Bharali Peon 25/3/1950  1.4.67
S/o Lt Paramananda Bharali

14.Niru Ch Ray - | Cleaner 8faxkg
$/o Lt Girish Ch Ray 25/3/1948  8/7/56
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15, Ratish Suklabaidya  Dhobi = 3-3-1986 3.10.92

S/o gtfHarindré Suklabaidya ..
16.Amar Babu sinha ‘Waterman »10/12/1971 , :io/g/go
s/o Sh‘Aiun Babu Sinha | | | i
17. Sujan Bore Cook - 17/5/1963  1/6/8L
s/oLt Heho BOTO . | N . ,
18, Kajimén Chefry. _ASStt'CObk 5/10/1966 - 5/10/88 ;
S/@LtQBaiia‘Chetry' | , |
19.Bidyut Sasha  Pharmacist  3/7/1974  24/9/9g
s/o Sh”Nisifh Kr Saha R

0. D.C. Labhar uoc . - 3/2/1958 23/4/s2
2li Ajay Kr Das - LDC - 14/4/1962  744/93

S/o Lt. Shyamsundar Das _ |
£2. Smt Joyotsna Lodh  IDC 23/11/1961  2/3/82
" W/o B J.K. Lodh o |
All the applicants are serving in the

Training Centre, S$SB, Salanibari.

s
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CNO. A27041/4/86 -En-11
Goveroment of Indjlo,
cubinet cecretariat,
Bikoner {louce (Aanexe),
shahjahan Road,
few Delhl.

New Uulhi? ‘L,he 10 ngil}?o

i

10 : . . ' e

The Difector (Plonniny),
"PDirectorate General of uecurity, ' !
Laust Dlock, H.K. purom, "

New Delhf-60.

subject 3~ Grant of concessions to the staff of S8B, SFF,C.I.0.A.
and Diréc\.orute of aAccounts.

51k,

-~

N

1 am directed to convey the sunction of the president
to the giﬂnt n{ concesgidns ment Loned in the Annexure~I to the
various catagories of staff of £B,SFF, CIOA and Directorate

of Actaunte subjuct to the restrictions indicated.-thereif on
the pattexn of Lthe Rescorch & Analysis wing of this
cecxetariat . '

2. These ordexse will toke effect w.e.f, lst August , 1987,
J. Fol oome of Lhe conceselons Lhe vaxlous hordship

locut long hove baen Caﬂeuorisud as DY K 0 gtutlons os
indicated in annexuto~ll Lo this lottor, Howevex, Lf the lHeads

of the Department's feel ot cextoln times that cerxtain locations
oX assignments have Dbecome specially hazardous and there is-

a specdllc fncreace Ln the threat to the personnel and/ox
premices, Lhey can daetermine on merits the critexia of hardéhip
and the perjod fol which such locattions may be categorised as
belongling Lo category RY R U statlone after recording the
1cacons in writing,

4, IQJH the purpase of Howuse Nl Allowance concessiong
to the varlous catoqorius of staff, Lhe cquit ton of posts as
listed fn Annexure-*A' Lo the Cablinet Secretariat®s grdox No.
A-11016/6/86-b0O~1, doted 28.10.86, will also be nppliCJﬁln in
reepect  of the staff of S4B, “FF. CIoa and Direct nrate of

e - v [ SO

- e irm—t e




concurrency of the minkstxy
MO . L-la2u/sE/u’ Jated 10.8.87

Fhiis lssuus with the
of Flnoncwu vide thelr U0

d witd 1y , _ :
rood with U0 T gy et (81730, dated 2nd Duec 1987, ' 1

vours foithfully N ‘ 3

sd/-
gneli Annexute-l R ( R.K. GAHGAR )
DEPULY SLCWEL ARY( SR)

-

Copy tn -

L. oshid e Jushtl, pirecior, Lol

2. Nay.Gunl. Sl . Lhialime, PVSN, LU O ‘

3. G.U. MaLhuL,‘Uy. pDltectox of ACCount s E
Dhandaxrl, CILOA. )

pDirectot LF),

0 Accounib 6 Hw) . l |

‘. A. LL- C‘)l.o K.K.
cehrd J. cub ramanlan,
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ANNEUSE - |
: . - ) . - " y ;, - s 2 T A
SNNEXURE TC THE CASINK ¢EoTT » LEFTER NO- A.27011/4/86-5A 11
SATED 15 DECENVE IR, 1987. - : -
Nstuze of the (E extemt of the concessian g:er.‘.ed E ResaTks.
- - ‘» —
Concececion. ) !
- = i
$ T < =3 ¢ hzci ae = + ; 30 =igh =T JecY zTES
wz=deris alloveEnte A harcehip allowence G nse 23x% of Tesit Pey For in€ £L2Lions ety zre dscle”s
» ' cubject to meximurm of TE. ADT/= peze 0 sc beionging to sEteseTy 'Y EN° tC
Tegpeli O cztegory 'C! sn2 12.5% of besit 5y tne REad of 1hE DesezzpEnt UNSES
by cusject 45 maximus ci Re. 220/- poFe pe] <he coweIs NOW ceecziec 0 hir, D¢
cetecory 'S ~ st ions ov €I rn8n < HoigE cerz Tehes will zzolv.
eit uel ijn the Not -Ze €T TEZI2D,
ANQEED wigahel IElEDRS én- Lek snowe oy
: whETE ecie) alluwencsE ig elTeecy o
t-néi:3¢1e$u . h
Sz isn AllonsncE nation Allowance to LE Eds of Fif-= -
Of‘fi'cers anc below &t th€ £511lowing. 1
- - : _—‘ﬂ'iz ~~ e =
— exce-ting SiB°3N. S €ISon~E2 angd Dy. omSLE .
- pey.Comdre/Aestt pey.Comizs pi SFF & )
SR also ‘hosée on deput etidn oA the SFF 79T .
SRR » .
—— the ATRY:-

wdbgo

e

i
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Locstion Retes
i) Csategozy ‘B! AS éCmiseiZie frzz tizme 1z
stions d P 2 e maeAae ey o
) : stations tIn5® in 153 SoIzsI fecusizy FoIce
. — — . ;.". pGéCE E:E;S-
N e 2 AT ~_1 - - P I S rmm = oo B
ii) Categozy 'C° AS EBILlesil € TIzz timE s -
- -4~ 2 - Sem e mas T2 e - - 3 -
S‘{.othﬂS Tim€ L0 Vo zZSr in CDC-:,-E}ncl N
&Tcze,

3) <Clzihins i) A non-refuncecle clocihing z-em of -) Tne epount will be ceid ¢c en

£5.3000/- for steff orher then €53 in. sdvence and will e adju

. . ) _ receipt of ihe
peTrsoanel and Dy.Comdie/loy.lomcre/ssst. ?
@ i

- LCoy.Comcre of SrF znt el

-

- - -_deputetion in the SFF iIoa.
_ -posted in Cetegory B 2 C stelisns éend
. LT located &t or higher then 0C Fizs. zbove
- LT . —-¥SL end Re. 2000/- for stzff zostec =t
. o » - Cetegory 22C stations énd lstauec tetxeen

- ' - 1500 and-30C0 wtrs. zbove E¥SL &és & cae
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(ii) This one timeé nen-refunceble
sllgwence will be &acmissible only
to thsse peTrsonnel who aTe *osuec

ne
121 g YO loCet;-n< fer
zce then Z ve€ers.

3

J' -
cese the cificer IgtuIng iTom

€

as belon ing to categozy B! &-!Ci

cTant (*Hough on the bacics of hé*gbt_

zlon€ it mey not so gualify) bz ced
on other ‘eCtoIs such ag <€eVvETE

O e | Ll Lt s -tw:a&—wv‘“y”}
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Sligste etc. (€.¢. in & narzow vel
flj ] < ¢ e 3 .
Ezed ¢? the QOrzenisstion will get
? ’ ) im =dvznc - s T =z=% e - 2

i &4, s=ecizl TA/TA Dailv sllowsnce at incressed retes for = sdvence, fren the Szin&l secit., i

A Cliccified 1Al Clase citise wiil be  SOF€ To7 ceclazing eny deoc

—‘1 ‘ PO i . - - - ~ " o X -

‘ ‘ sémicsible <curing tour to cztecciy o the citegory '21 & L1 stetoons
4y 131 3 1CY ctations, ’

RES .

11 portérage snc enisel {Isnes

f) cherzes as acpissitle uynder Suppie-

Yk mém:ary Rules (vice yin. cf Fin.CT.M. NC.

J‘ [’ 5.(94)-2.1V(5)/64 dered £.,10.55), Jor

3 Clcesified arees in Himschel Precesh

G » will be admiseible for tcoure to il )

C- B . cetegory 'Bt & 'C' sstisns. . :

S 5. Lezve Trevel i) —sloyees other thén £SB Bn. per- In cese the employees posted at ¢

fL ~ s )

1 _;:- CC:oCGSS-vu . . Sfonnel aﬂd those oﬂ depu‘cb‘on in i ot lc E‘tlonc has ctfecdy cvzail

in - for the block yeaT 1585<67 " before

- e _:. | 't‘ye S}:bevOm the Amy‘posted c
s CoteGO"y *B! & 'C' locstions will be this bzdez, thet concession will b
Lt _ ' entitled to Leave Iravel Concession zs perizining to the calendar year,
Lo once a year against the normal zules
 .—_'; 0‘ cne in 2 year
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g . 1i1) In case of desth, cerisys illrese c- ' -
2 merriege of a family mepber, whers the ' : -
o femily resides seperately, the erzleyece . . ' o
3 will be entitlsd to 50% of the == T2il fzze _ .
of the entitled cless for trave: <» clzze
ci residence of the femiiv, I7 &re . ‘ ‘
| employees cre to tievel more then 0 ko
) . ! - :
. By roed either st the end of the fcuIney,
L;' - - - 3 . - =
1 full tus fare for this journey will zle- 1
.‘."—v {
}E be reimhurced, . _ . ' S
: S. Journey tize while Emmloyees posted in Categcry 121 2 (s L1€ev¥e in their czs2 will commence z-¢ f
',;:‘ pIiCceecing on stetions will be emtitled o jsining terminzte on the dete the ernlavee Tezcheg - _ L :
1 1€zve, timé between the point of Quiy zn4 in€ =il head nearest to the plece of Sriy : L
_ ' nezrest’ rail head, IR #L cetegory 'SP & 'Cf ststion,
) . ii) The journey time should be réaconzhle . -
) end vii] be deterzined by the Tespictive Unit s, T =
7. Hovse Rem House Rent Allowsnce facilities &fpi- , R ‘ T =T
i . - .« . - - 33Y ¥ . - . LT
Allowance scibie to the Executive cadre wiil’'be . e _ L e
: a0missible to the personnel of oiher _ - A : ) SR emTE
S : : - caares clso of corresponding levels - . : ’ e
T -+ except in the case of SSB Bn. perssanel . A « . c T
' and Dy.Cogdts/Coy°CozdIs/Asstt.Ccy.CQQCIs - LT o . P e
. - of SFF and also those on deputeaticn . . o - S A

. in tha SFF from the;Army.'. _ 3
- R T s e ) - : - . . : Contd .6 - - K




Ue Coth compengat Lon
for vinsk on

holldays

oy Governmeot

Lrantpolt

iu. vecurity allovi-
Jnce Lo
infebor Ja),

L cret ur j,l'll and

Actount o Gadreg,

Cash componsation for work on holiday ds
admlasihle Lo tha wLaff of Lthe executive
cadre upto the xank of Fleld Qfflcexs, in
the IB & KyAwW, will be admissible to
portonal Asslstante, Stenographers and
olher statf of Telecom, Ciphax and M,T.
cadres, who are drawing hasic pay of

Ns. 900/~ (pra-ievised) and below are not
(ntitled to overtime allowance.

Governmt ol trontport will be provided to
the sbal £ engaged tnondght thifts forx
plceking them op and Lo unublolthcm to
return to thelr recidence. |

Securiby allowanuy al 4 he folluwing rates

Ls sanclioned Lo the followlng cetegory of the

stalf working In tTop Secrel Branches

tubject to o maximum of 15% in eoach Grodeg— .

Doslgnation Amount
1) L., Rs. 20/~ p.m.
L) Lheno.Gr.pLl/ung Rs. 30/~ p.m
131) steno.oriir/aest st ant Rue 90/~ p .

iv) section officer/private

Sucsatary/ar PN, Re. 100/- p

V) Assletant leuctox/AruJ
Orgamicor/hy atrector of

ACCount. s. CRes 200/ pa

N=3'g

!
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bovernmﬁnt aof ludia,
Cabinet <0(,ut,,nj_m,
Bikonur Jlouee Aunoxu
Shahjohon load, ,
MHew l)Ql’lla '

Ho. A=11016/6 /86 -4 pDLd., Lthe 28th Oct . 19686 .

O EHN

Lubjuct ¢ Lxtunulon of lioues Lent /\J.Lowunc,u concussion 'to
other cadres of ARC at poxr with execut iva cadres.-

felerence AIC DAL U0 No. AHU/L-1/80/65, dated the
15.9.1906.

2. 10 cont lnuatlon of this Secrelariat Jetter No.
A-4011/8/86-D0.1 dated the 10.5.1986, sanction of the
president . is hereby conveyed to the equat Lon of posts
listed at Anncxure 'A' to this oldar Ln various cadres
of corresponding levels in the ARC Lo that of the executive

codran in Lhe atd argant et ton erCluefvely for the purpose

of paymeat of House Nvab Allowsnce os Wmiseible to the
excoyl Lve  cadre.,

3. This Lssuus with the concurrence of the
Directoxr ([I') vide thelr Dy. "o, 1799 dt. 1.10,1986.

4/~
(R.K. Ganger) '
Deputy gecretary(sR).

1o f

1. thri R. swaminathan, Dirdctor, AKC, New pelhi.

2. shrk  aC lloy Choudhury, Directnr of aAccount s,
Cabinet Yecrclarfot, New Delhi. ‘

3. shri J. Subramaniem, Di.L'OCtor(va), Lablnet Sectt;;
Héw Delhl. :

4, Uua;‘d Flle.

(.. Ganger)

et .‘;.nu\‘ny(i,l'\)
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sl. Désignation and Corrbrbondlng pay scale pf'othprycadrogj )
Mo. pay scale of execulive : :
cudre,
L 2 o J
Lo, 9.8.0. 1. section Otficer . 650=1200/-
s, 650-30-T40~-35- 2. account e Of ficer 840~1200/~
glO~-EB-35-88Q-%)~ S J. Private gocretaxy 775»1?00/m'
OO0 =t =)= 2AX) /- Ac 3. PN, 050104/ =
D 5. Asott. Fire Officer - 650~1200/~
G. fsutt . Commandant 650-1200/ -
T. restt, tnginner 650-1200/ ~
8. Asstt. (CLvil) 650-1200/~
Curgeon Gr.l.
9. Depuly Worke Sundt . ! 650-1200/~
1l0. Asstt. Technical Officer 650-1200/-
1l. Acelt. Aerodrgome Of ficer 650-1200/~
12. Asstt ., Meteroligist 650~1200/~ ‘
13, Librarian , 650-1200/ ~ -
2. Field Officer "~ l. Anslstant 425-800/ =
Qs. 550-25-T50~ 2. Steno GL.LL(M.AL) 425-800/ =
LB =30 900/~ : Jd. Accountant : 500-900/ -~
1, Stallon Offfeex 550~750/~
S. opsstt. Libraxtian ‘ 550~000/ = .
8. Foxreman ) e 550..900/...
7. Jt. Technical Officer 550900/~
Grade.l ' | _
2. JU. Stores OiiiCGI:Gr.l.‘SSOJQOO/-.
9. Technical Asstt 550750/~
(ALx wing) <
0. Communication aAsstt . 550=750/= fﬁ;-
1l. professional Asstt. 550~-900/~ ;?%%%
12, 3. Account o Of [Llcex 550900/~ ' E::z
13, $x. Medical Asstt. 550900 /~ et}
g SRS
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* Group "B"™ posts

Thouyh t0 is a Uroup 'C' post their
equivolont with FO (Group 'C') post Js shown as there is

0o equivulvnl pou. ol Atsl:tonL/{Lvno.ll(PA)/AssLt. Librarian

in Juninr execulive cadre,

’37j'3. Depuly lesd officer 3, cleno Gr.Il1 30-560
 RE.A25-15-530-18-15- 2. U.0.C. 330-560/- I
560-20~601/ - 3. Technical Assistont 425-700/~ I
' . (1.Abraziaen) : ' |
A. Qverseer 425-700/~
5. Teachor 260=560/
. Nuxelrny SLstor AS5-709 /-
7. Stoff Nurso p 425-640 )~
. &e. Neyloyrephar 4255 40/ ~
Q. Lab. tecnhntcian 300-560/ -
g 10, pharmaclet (aualliffed) 330-560/ -
‘ . ) 1. Sanltaxy Inypectox 33,)—-5_60/-—
i J2. Operation Threatro 33-560/~-
Techniclan
13. s8r. Lab. Tecdiniclon 425-700/~
L4, peeti . Foreman 425.;700/.; .
15. Mastcour(Physiotheripist)455-700/-

16.
17.

DL
i
by
‘x 4,

Lictician
JunioXx Technical Officer
GCr.I1

425-6 40/~

425700/~

1. g0, loren (Mf{cur GX . 1X 422‘3'-'700/"' ' !
JY. P.O.T. Supervisor 425 <600 /- ;
0. Head Clusk . (Account s) 425600/ - |
| 21. pay Accounte Glerk 320~560/~
22. Medleal psstt. (Lectal)  425-600/-
‘ 230 vedical AsulL, (Genexal) 425600/ - ‘
( 24, pexodrome Op2rator 330-560/~ “
25, Nedin Technictsn 330-560/ - i
26 wodio Opvrator 30~560/ ~ -
27. scientific nsett . 425—700/-—
28 . Senioi QObserver 330-560/~
TO0-Juntcr ACCont ant A25-700 /- ;
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4. F IA ‘() L]
Rs. 330-8~370~10~

400-LB-10-480/~

5. s.F OI\.
Rs. 260~06-320~EB~
8"‘350/"0

6. Field Assistant

) NGe2295=5~200-0~290~
B~6-208/~
(Matxriculate)

S IR e
e s

L

4.
5.

G

7.

8.
9.

10.

1
X
1
L

1.

2.

3.
4.

10.

1
1
1
1

L
26
3.
4,

1.

20
3.

« LA

Asstt . Statlon Officex
Leading Firman/M.T .

. pitter Driver-priver

Havilder.

Fixemon/Fire OpexatoX

Lab. Asstt.

Telephono Opuxotox
Coxpentox (ALX wing)
Corpenter (MV Workshop)
Tallor (ALX wing)
(prescnt incumbent )
Tailer (Alxwing Future
Incumbent )

Driver Operator Crene
pharmacist (unqualified)
Mechanic |
Elactxician

\

cenior Gestetnoxr Operator

. Driver

Lines sub-InspectoX
Carpenter (Medical unit)
Tailox (Medical unit)
Fittor “
Senior Examiner (Tyre)
Vulcansior Fitter
Blacksmith Gr.I

weldexr Grade. I
Upholster

Mechanist (Turner)
painter

mistri

Lab. Attendent

Ayah
Daftry
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| o No-. 9/SSB/A2/96(1)—NA
Director General of Security
Office of the Director, SSB

East Block~V,HK Puram
~ New lelhl—llO@éé_

Dated the 27 November, 1996

ORDER

In: cxerc1se of the powera vested in him as Heao of
the Deptte in terms of para 3 of the Cabinet Sect -letter
No.A-27011/4/86-EA-II dated 18/12/87, the sanction of the |
;Dlrecter SSB is hexeby- c0nveyed to the classification
of Tralnlng Ccntre Salenibari as category B sfai;on for 1
the pusposc of various concecsmons as mentloned in
Annexure-1 (other than. Clothlng grant) of the above
quoted Cablnet Sectt.letter dated 18/12/87 for a perlod
of 3 years (tnr@e) with effect from the date of issue

of this order.

sd/-

, Karan Singh
Assistant Director (EA)

) COpy .LQO

1. The Dlrecéor of Accounts Cabinet Sectt.RK Puram,
New Delhl._ _ o

'2; The Dy. InspectOr General IC Salenlbarl

3. The DlVlSlonal Organlsar UP/PP/J&K/R&E/NB/SB/NA/AP/
‘ : o Shlllong/M&N,

4, The.Dy. Inppector Gennral FA Gwaldam/TC Haflong/Saaaha
| , . Kumarsain/&ammu

:5._csn&w Bhopal/TC Farldabad
6. Accounts officér SSB- A—l/A 4/F—l/E II Branch

-

7.,order flle
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;! gty . ' | . .
‘Léfnou‘blc Mr G.L.Sanglyindé ,Administrative Mewber . '
et ‘.b" . : . : 3
, '.,.:hri“ll.VeuchOpal and 69 others -« °
}3,-;, SALTY Lhe applicants are se rving in the . X '
j}"'f';':‘ﬂf-‘o.s B.., .[Lanagar in }\uunac.hal pradesh.. . ¢ .npplicants.
-.v‘}" w, -1:‘1\'-" T o ' | . . )
"l‘(' \': f i 1'1;" 't TR , e . ' ' , , 1

*ﬁ“”by*A@vuauLo owd G, N. DUB Y L ., . ‘ O

"y‘ v‘--«”;‘:lfl . .. a4 (] . ’
(‘?:"t;"‘uf Hffigif?w KT e - ' -
Bl L o roue - C
AU IR | K
o 5): . o(;-?’lffl"f o .
DR ".,'."‘f" A B \ ! l.
0y undon ‘of Indiay CL
N ,;u; represented by the Cabincet Secretary,
'1,.'“(”»1'5},1 Puepios e nte 0l Gabrlne b A Eniann,
SRR .r"HJl saegrt b, .o g C ' o
f“;v".' " et ..mllJulmn ll.uw.l Jleve el ol 4 others: o e Heapomdents .
S T S Vo ) : '
'v"‘l""\‘-“ln "I"' v ' : ' .!
b of /- i) . . ’ s
s 3y NJvu:nLu Jri .G Basumatarys Addl..a.5,C . '
;"‘."‘.;.'. + -’vu . , . : . . R e
,‘”43,-4',-:'", }:’1; k‘ ,"_'.\"' ' ¢, ' . ‘ | {
"j,;.. LR R TS Lot ' . ) ' ] N
W o oL ' ‘ I
?ﬁh"kﬂ?v'w PR Lo n kR \‘.
YR R YA L — e m = R . \
By head ' ‘ : . )
L g L.uhHuLYJHL JADHLL L MENDER , !
’ . ’ o
. . . . . . b
Lt R 4 r
e IND) l:lu_-.‘:-e 10 .;;»p,L.l.c:.m\ g Lo Lhits orlglnal /\ppltc‘ation
. ) oo , h \

‘?:"i‘.’ au"'uu\pluyuu" Jun the Special Serviceoe DBureau (S5 for shorL),

;‘;; Itanugdr, arunachal Pdef: .h. 'lhey were permitted to pursue |
AL . | - K
e th_LS brigind; Applicauon j01nl.ly ur_;der Rule 4(5)(3) Of U g
./j”.’-\'J 4 . . ,:‘ :.“"\
Srru - !
'3};; ‘i Cont.rut]; /Ylllll“l.uL] '\L,LVU 1:len.nl (moumlux ) Ru]c 1087
RUALT T R \
af'f'-.:.";}": a b / ]
Whila Ration allcwanco Wau grantec Lo Lhc porqonncl cf the rank .
’:\".'\ T, P ( .
s,' OfF I i1 Of § feenss and Fa Tow :.;urvinq in the lovcatboenyg cate- l
. PEs "'l ’ - ) i Rt
s W . . ‘ o LLEs
P --gorised as 'BD’' and 'C'. The. applic:am_s stated that they ‘are L G
PR . 7 . . . | . e
/?l .;. JlJ’le'.'-l.'-:mJ'. c)l.' Ao kel Oy, lt w.:s:.uul b bong o Ny ol dated | S
""" s ' "';"“ .. : \a S b ' - . . . ‘ ]
T80 1999 cervtudn ntatlons in Andnachal pradesh were classi-’ - | 27
.. ' . .-‘-:v‘.
. R I N A LA N T B 2N TR TR TS L O E N BY  RTE Y RN T A B SR YN RIS VAT RN e
: . \ et
varlouws concaun ion grrantud Lo Lhe cmployees .. n the sald o
order Ttanayal v sateqorised as ‘Y station anddl its n
cabogoeioabion vias pepeved Lol a dacvther paenbadt vl 3 years T
« - l
with ehlicel ¥ st g, hey Clatm Lhiat conseompnt vy ' l...'-
: . -
IS S 4 Y mw"uk;h“d? g ]
I .
5 “ .
! ; Lo b
' ! v ’ !
. ' | ,’ .
. | ;b
C S "
{ h
- - - i 4



amploysens of the 481 sovving I

SPear et Bhoy Sl vatbon so b bz Paton e DL 2994 0 Howava, |
B t A [N F . )
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i
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xo,

thaL in the cdse oL cmployceg .of the Aviatlon Research Centre.

,~ . 4_6,‘-_ )

1996 and order dated 21.4.1999
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.'The executive cadre of the 8SB' Itanagar
- They submftted that .they

5
(R

situated with the emplOyees of'the Aviation
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.Hon'ble Shri G L. Sanglyino Member(h)
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Hon‘ble Shri D.C.Vcrma. Mumlx..L(J)
AR LA L ” .'l

Sri Bishnu prasad Saikia
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Aviation Research Centre,
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The applicants are emplcyc-es of the Aviation Research i‘_‘

Centre, {lxumrl«_,omu (anc for short ). I\ppl.!.c‘_mt. No.l is a.: i

= e " . 4 - .

sanitary Inspector -a post which is cquivalent to Dc.puty :'31'," e
| Fiold u:tlmu fnd 1o bhelow Fluold Of .('J.c:c.u:.."'x’hu3 ppltcant -'.':' : ‘
Ho.2 is a hadio Mistri. The pO..-aL of MiaLLi falls \mch.r t'.hu o
. . v/ SR

category of Senfor Fleld Assictant. This is also Lelow ﬁ

léf_..l“d ()Lle‘r. The compaetent aubtlr ity of ARC hawu Glanntt el
contd. 2eea » '
. - = e e e - NS e




, N ' "." ' o4 L , ; :
S ')‘ . ' i L', g L . K
boom Dopma au & CuLegory | Jon with effoct £tmgv;"”f'
. R R . - haciat V¥R ) "
, x'/...l ' Mo i o IV Y \Inlu thalay numnly NU.A )IM\\,\» _
W e
uﬂﬁ;f;b EAN-IZ A) daLgd 6-1? 19&] convcyod the oauction of uw
y e |

Preafdent to the u:unt of nddttiﬁnal Lnnee wntonu munL10ma‘

_— In the Annexvre LPQLQLQ to the. Vurigua Cu&ogurkgm Qf uhﬁ‘
'.:I'i SR e ."r"'&- ; ) l i,!

) . T 4’—'—'-:’—'-":‘::’—'22&:;-& N G} Al
ANr rorce. N co:dlng to the Annoxure[aation Allow&ncc aty A

' ' . j s eT— g, W’? ‘*
] R} ‘e b SR \ .
o Lhe“rate admissible in the uSk in peacc.azcas is a&niua b&f
: ' S R R - v
AR -tlup}o Lhe runr of k.O and _below 1q caLngory B areas of ARCQ‘,
' ' K : jl B 4 1‘”‘ ! Yo *cj"a}r} ’ i [ I” ,‘4: |ll V_:A:‘. 'zﬁ,ﬁp‘{ N
R © The applic&an had requestaed. the authcrities,concFrned toW'
"‘ ) .. ' ) P ¢ oy f".\'\'l ;

allow thers ‘.)."“ ation Allovan(‘e but t.his waa;declinod by'. )

3 ey

‘-‘,.!" S

the auLhorﬂ1:~3. Mence this Oxiginal “pplication:undeq

Sectjon 1t o crininistrative ﬂxibunals LcL.VlSGJ. J
, \u\_'. . PN ) ""‘. i

, J .. e . e ,"- ;I

3. [P ”.H-ﬁhnLtnbharya. loarned,counsol £or the ’T :

X applican\.:. O x
‘.V;;.e-‘/)/«u the Ratgee )3 -.‘ nce with effect Irom ?2 2 1994. 'lhis allow-.,
' ,,,....»...,.._,..,..,,r....._... t e e Tl |
‘ ”/ ] . y . e S b Sy 8
- ’)" ance war oo ot thiem bedauge ui wrong inu.xpx dt..i.onis

RESEE

of Uf‘- Sy ot 64126 190'7 by which PaYment 0£ the. i
R .i’_l,f.(f_’f!“"'-;- bt t Iunud . R 1y.i hg on Lhej\ﬂ .f.LLull ::.at.:;\.‘:ﬁ;\:ig:: ,
| Mr. S.095, @ kchnuoCo, sunnittmd that ﬁﬁe applicantéﬁhgyg;
. u'.., SN
mada th«‘gl.folun qurOng motion that Covaxnment had) c;u;ted
vacious pu-cn ntive posts with differont‘executiQe:ggézéé;
-, B . W DEITIG

R M "'._—.‘_'..-Hz_._!-.,.,... KX -u-_.

= e . «w
' Alloqucc 1y,.Futhor. the von"eswicn of RationAllowance

I —\ . .l_‘..

 has been: oo londud to thae cmployres of junior oxecutivd

R

}cadre cnly upto Lhe Lank of £1eld_of(icer.on.the ana10gyfw
of the Judor rt;xocutive' Staff, of R & AW and the applicant:’
who do not Lall in this C;\chm.y cannot, geL ‘the benciit of

Fatlon Mlowanee, Mr. @, Fohiattacharyn sulmitted that

RS P
* ———— b

Contd.., p/3

N I meesacomnns Ty pm—




e
Y

Q‘/
. qq\\k‘:

o/\//

//q)p

1'1 the caau of lntelliqkncc Bure sy chae
{ AP s

1"7:."."» .
‘ / 4 .
u/ counuel o£ Lhﬁ periea in this 9 A.

LT
;4ﬁﬁ§¢.
SR

!
o

thiu gxound tuken by the X

respondenty 18 noh tenablefaa
nuLion
a-avv—--"""‘"

Allowangof

was allowed to the n0n~echuLIV_ uLa££ uloo and whcn Lhc

‘allowanue wiab nLoppud Lo e pald ppprd taationn we
. W—.ﬂ-ﬂ"""

bef@fé.thé G@ntral.h@n;niapgécive Tribuna

nation Allowanc@ waa reatggcd.
Q"—""‘

the opdexa in Lhe O A. Of 163 of 1991 and ~

q, l'i'
of this uanch. .
p,:z’%,w

ﬁferggd Lo
74

"l

HO v 13@/91

N L'.l
’

B |

’

L

o Ne have pcrused the xecords and he

11 \"\,..

re nuhni@§ed
. and Lhe paymenblpf

ln whia uonncuLLon Jig, hao ﬂ

ard the amwmuuu?t
N Vet

Letrer No.A-49011/8/fm4

p6-Do.1(B)Y dated 10-)-1906 ahowa that the PreJident is
R e

e—— e g o

s e e
pleaged to sanccion O(Oight) conc00010n3 to the various
e IO T i =

CuLCgoriLJ of Seuff o£ MC. On-c of Lhe c0ncessions 15

liouse Hent Allowap:a

. Rent l\llowance admis..a

un(.l ,LL hats h\n:n zl.uLud UmL lwlmmc "

ible to the Executlve Cadre will be

LN
"

gdmissible Lo LLU pur&unn

R
e “1'.\55:“ )
el of oLhom uadrcs also of coxxes-ww~m

,‘a‘, 4

.'-‘I-‘

N

.y the order No.A~11016/6/66- -poI dated 23,

1y for the, purpoqe of payman of nouse

“under this order the applicanb-wzﬁ(e

'
T LN

Rent Allowance.Lﬁge

utitlcd Lo draw HOUJe

#t{

ent dllOWdHCOo Under letier No.A.llUll/d/BG-LA~ll(A)

12090

e T r— .

uat.ed 6.12 fl‘Jl

L et

AddiLional LOncoﬂrjonlfweLu grantud and C
; e {
. . e

qnc of them was RnLAOn Allowmnco to Lhe variouq categorie

. ———— y B S r“é'.

of the stuff of. ARC.. The claim of LhclLQQpOndcnts]is that{
_.‘/‘—"s——-——"--———--—. - = JUBEINEN, Bhs Elmutiader—t i

———
since there is no vquaLion of postsy in re

pupmpRSee R L 1

spect of Rction

K;;;;:;:; ths allowancc cannot be granted to the applicants‘

ey o ey b ek et e

who NHXse are non~LxucuLivu JLuLi. Wee

-———— T —— s+ ¢

< N L

such stand of the respOndents. Un

o e e

—

Houge Reént Allowance for the purpose of

Ve

Allowance‘Sucﬁ egu

gr :mL Lng Ratlon

suthorising letters. This position is clear fram the

. e .

———

contd. 4ase

L e A e we. sk e

ation of posts.is not required by the

‘1.

are not. .annu....ud bx__

\ .

Linin the case of granting

< 4“\‘)« )

p)nding levals. Conscqu@ntly equdtion o£ POutu was: ordered;jl

[ﬁ
;i

./<

PO RSP SO

<




. |ll"’ i’ o
‘ i et i
I - o lr el
o ./' Lt
S Lo
d

PN Tl 20

—— le - —- e
u':’jl. patare of  Exlent of the g):nccxnﬁ'fgxn g;.Lam.uu%.

» Ho - thoe con- :
ceaslion
s 1 | 2

o el
. (AJRation Allowance. RaLJon 1lOWane upto the rank
L ) ET T e E T e 4 of " FO and tnlow at th xollawf
IR "7 | ing rateés: B
. " s ' "‘ ’ . L e ‘ "‘ . '...P “ “‘;'..“3 .
"“V::‘!-', L . . B Locatioq “ ’ ﬂ&teo ’ "'m;;. P
! : : ' : e v -~
: (1)Categyory B ASgadmisaible £rom'm -
P stationg ~timed o timerdin Lhe}.g,
A ' A Borgor Security Force’:
EER - BT © dn peace areasy. el
E g ' ‘ ' ! . IR A ""\»ﬁv;‘ti:i‘fm i
RN (B)touse Rent,, . . House Hent 2)low= e Soparate o,
e JTJ“ ' Al lowance o ance Iaci]it;ur~admlaﬂtble"v! mxanwkll
v e L : o Lo’ tha Fh, vl ive Cadre,\wi 11 [y 150“0(1"‘5\1)@,\1 ‘
S L e adimis: fide Lo the po:soa. cormspCudi
‘ R oo . wonnel of cilao cadres akpos levels. )
S of corrar: 1iting levelg.: L

'- ‘u\‘. ¢

The respondents cannot briny joovhet is not thf@ or what io

- P

, ot intendod to be there by . e tox: NO A 270‘1/4/86 EA-II(Q

v
. W, . . . .
"/\;’{0 (1&&6__-_12.1981 as Indfcate . oo hiis 1Qtter 91”‘1.’1Y Cle&r]‘.

ftates that the allcwance it i -:sjhle_tovtheAvap”ou cate-

LS ' o
: oo

gories of Lhe sl;:a££_ oi PANSEE I rngd @ Md e \!JpLu \‘.hL .1 ank

. [ . - . 7 3\ \ SRR
l of FO and below. In O.h.103/ 5 v CLAa179/91 of this b v *h
= : £ A
on Lhc sLxcnth of the rucmen viitions of the' pan@ one man
SRR
Cmmnittee referced to in Lhas ‘4., Ration Allowancm vag’ )’
ALl LA AL A3 1A 11,

to the non—exccutive gturf'~ lht 1ntelligence Bureuuﬁbut\

~ " ".r.~ ‘*'c""‘a"‘ - 61‘

11Lhc paymunt wag ntopped dn 1‘”1. ﬂhia Tribunal in Lhe 6rder
b o, ‘f "--:—,.ﬂ—-"l
doted 1741241993 (Lo which on ol us WD party) a ter discum'E

ssion and relying on the B Uuted 27 .9, 93 o£ the Central l-
. . 4 . l"," R
N]minieraLivc Tri)mnal- (!mmliqm h l!cnch. Circuit at Jammu

—‘....__.—-_.-... - — e an

in O. I\ NO.381/JK/92 had hold that Ration f\llowance was admi- b

—y T s s St

¢
5
uuibxc Lo the applicants in those twq Q.Au.'lhe £acta 1n % E
. . . '“"4'
thiose two 0O.A8 and of the prasent O.A. insofar as they re'lat.t{I
- ) r

contd. S...




1

Lo Ration “llowanvc and House Kent A]lowanue axe _almost wj;,

e o e ot St ma e tn s

tate -A_..A-..-—._.,,o

l ‘Ihe condltions in those two O.AS is 1n respect

‘of Ration AllOdeCC that the personncl posted in category
h/"——'-""“'""""“"——- ' L eeka v

B locatlons will be enLiLled Lo Ration A1lowance at non—"

-

qualifying arcea rate for BSF. For house rent allowance i$:

is BLipuldLed that House rent allowance would-be applicable- W}

Lo all other cadres of Lthe IB undor.tho oame . Lurmr appllcablelﬂ

to the exccutive cadres cf corresponding levels. In view o£

\ the facts mentloned above we hold that Raticn 2.0 evance

it

PSSR S

\are direchd to pay Ration Allowance tc Lh a;,licants at

atr et r-sn

Lhe rate applicable Lo Gl with altueet” 1av~ t ug \k? :

— o Ve e

The application s allowed. Ho oo o LG Coota.

s{7w

fﬁawv&vufiv

AT

ju mbniu l'.l._'_]“ . ey l.lfu'__aw»] feants fn A hie "("._I.'. 1. respondants. _,.;"~

A
i
'

2900 1904 . Thy artear wnount shall bo o padd v ot 'H, J,O 1996. o

Pr

,,,,



m'

— A=
PEERNES

o

IS RN YA INPIAR Hll IRAC LV R AT, ¢ 3UW7\1_
o i

H]

INTL RERNCH
Orlginal /\ppl..i.ca\;i.()n MO . 228 ol 199U, - ’

Pater ) Gl 1 Thds che 2lsb pay of April, 1999.

shri G.l,.&imglyln(:. ]\t.lm:i.n.'L:;L:ral;.i.vé Momber .

chyd ivan :hunkut b & 99 othaers ' . . .ﬂApplicantqg(
ALl the applicants are serving n o
Aviation Research Cantre, peomdoona
in the pistrict ol Pinsuklas Asoale
; By Advecate Sri G.li-bade
- Vurouwu =
L. unton of Indiu
'r@pﬁmugnugd by thy Cablneb Hogratarys
ppappivy Ll i Gohinnb NI TR
Jlesd 31 it .
2. pLrectorale genural ok gacur by
pnloc =Y (Rant). (L1 uraln, .
Plesel froitil=G6 . - . -

TR AR VA '
Aviation Hogeareh CunbLLu,
plec =V (East). : .
A A IR U [ et i)(:.\\l.L"L}Ga '

4. pepuly FISRASAS A
Aviaticoh iteseatch centie, .
[t Al b, Dictrict Pinoukdas. .« co ® “espondents i

By Advocate s u.s.unsumatauy,Addl.U.G.s.c.

MRIGTy
y ,—.7"’:\,\’1
| /‘sl‘.lﬁﬁ/."; t\,r{]

TR IR
- S Y 8.2 f 534

VoanGr i, j\\)i'lul}‘ll'\illm '

Thio ;nppJ.J.u.\\;J.un.l\uu Lown subuttted by 60 (BJ.N';}() |

oo with the prayer Lo allow them Lo £41e a single !

.\))p.\.J.C:(H;j.()n Al l.xLuv\a.h.-.d ol d(b)(a) o the Central “"i'
,\_«,,lmj_nj,f;;\;]j;;\'_i\/t: ‘l‘x_'],l\\ln'dl (1’1.“0‘._‘(:(1\.\)‘.'&:) Huley ,1,907 . Drayer
B {
gy antoedts |
1
2 Thee applicants e eocImployeed of /\vib\;lcn RC.')'C!(\I.'Ch‘
Gt (]'\l‘f.' 1oy sl ). Progae Lo Lo various categorien.
. . . . ' ’ ’ i
o thin n|)|1\.l.'.:.‘\\_.|.lill Lheaey px;‘ny(':tl thnt lallon Al Lsranee 316
-,,....\n-l AT I T v h et et [ .‘..'.'.‘.l‘)"-‘l Y .‘;\\ml:::‘;ll\,ln
I Al oan b e ANTERRIA B B soimd bau vy ghatatad Ceppy Ly o f
| -
ot F}F’
| : i




th}ﬁhhil purnnan b oo the oo Ofs Lhe Teibunal dated L4 +6.199
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by Clws ardden HoL . 'lull/:l/m-‘-li\ TEEA) datoed 6.2, l‘)(l'?‘ '1h€)_'
grant of Ration allowance In LU&pQCL of the employees of
LG poeandooni Lo pertieun o was clifective from 22:2pl99&

only. The ovder dated 6G.12.1907, Amcxure-ILI was

i

issued

in continnation to the Lecoter MO WA= 49011/8/86 DO— (n) datcd

‘ Wu~ﬂ'fﬂ fINf :
10.5.1906, Annnquo I. Hedther in the ordeg«daqu'go 5. 1986
LRI r};J
nor

in the order dated 6.12.19487 iL has . b¢en Mﬁnpioned that
. ‘l 1"} |,|l .
only the waployees belonglong Lo uxuvut_tvc cadreﬂ an Pl\jo.l

the benefit of Hation Allowance. In the letter Ho.ARC/Coord/

JU(H)/UV—JLJ~1UU dittied 22.72.19940, Annexure-1v aluo theve

Lo no menthlon Chat the Ration Allowance is to b granted

i Ll c'nl[;lu.’uu-:; ol Llee Al |Hf|4.'lh|lnq Loy Ll execu tive ,l
MHW ~ . 1

‘ Irts . Thee allovance wan qranted Lrom the date of fssue Of o {"'*v-r
Y Jurttes Lo o peer ot UL sy Whae L0 L catogort sed

L /«.~L‘w,i,::c. AbLer hearing  bolhe sides 1o oL e view that

9

| NI



‘N

Lha applicants

Sl VLA Mo . 245 /90 . e

applleantn In that O.A-

-

in paca 4 Of Ly ordul .

v Appdluation Vi fione

Cehie order, but Lhe Spoc.

Lhyes Hlonthy be g e

by

10.5 .1906, 6ol

above, T oam of

doentad tha boanet L 0L

.can
are entitled Lo Lece

/ 99.2.1994 til) such time

wise uand the Leupondentis

arruau,amuunt

are slollarly "adtuatoed with the

fory allovwlng

The paspondantd

the
fal
courb.
9l and 22.2.19941 e the facty
Lhe view that the xes sponde
| THAW ST
ts, who ave the cnployees of ARC
lve Rat;od hlloWnnce.with
ARC Doomdooma 18 éu;egorised
are l;lu:ru

as admlissible LO cach

upplicant

thab ulJOWann ‘Lo tha

reasoning had been given perLculaLly

preferged special .,
Hon'ble Supreme Courtuagainst'

Lave Applluation Wad dlumiésed-?l

1 vioaw ofl

the letters dated
‘inuntionud o
ents have aLbiLrarily

Allowance to the pragent applle-

poomdoomas The applicunts
| effect frqm 

other-
fore dtrocLod to pay the"

applicant wiLth 90 dayb

.y om Lhe e ol uu'JpL wF this orders ‘
! ‘ .
Phe apphlleation Lo allowpd. NO* OrdLL as to *ostsn'i
5) . '
' /- et
/LL‘,/., vy i @ e C/d) 1 '
ﬁ'ﬁw“ ‘\\ Cortlficd to U~ 1rue Capy
A : “ IT - . Y . .
s '*/'T”li\,}‘ (g safate o

- oo

L s ey

QM g/jfﬂ

Yaetien G Hu(‘or (J)
i o 0N Tl

Cennl R VIR B T
. LI .._.-..l;..u ~ n b
0y, (L A ¥ Talal AR .
Guwvair” ool l;zu.,,.x-"'-b

nuigl - L1diiy, ".-mgl -6 o9
w\”

CemanLQ

A
ccording to
the
i ¢ o . I""‘ T
. 5 i /
' .F ’ S
N i‘l‘ .
A . } e
- P R c'i'.}f !
‘, i } ' ER I B
: ot Uk
A
. i in “ :
i -f*-(m' L ’ Q.*‘



1 a;qﬂqﬁé.‘?}xl&,s:J’ﬁﬂlﬂ—ﬂ!ﬂlaﬁu!n.k,a
1 . A '
\

SA A E U.\Q?KE‘-? : ol S
NNEXRE—SFE T,

HDMINISTRATIVE TRIBUNAL i+ (1jqs
GUWAHATI - BENCH |

Co PR oy i

}LZ}{ 

" . CENYRA

Original Application No.353 of 1999 |

l ‘ . Date of decision: This the lst day of December 139%//

4
¢|..I

The Hon'ble Mr Juastice D.N. Baruah, Vice=-Chairman-

C 13
r&‘\: ) * .
P 0 _ 7 i
{da)'(ﬁ'ysdﬁ. Shri Tua Ram Gogoi and 53 others S seasswdApplicants
5i;plcﬁﬁ', All the applicants are employees of the cot e . i
le,‘f ‘ Special Service Bureau, ' oY .
N North ‘Assam Division, Tezpur, Assam. N , e .
K?; ' LQ\ By Advocates Mr K.K. Phukan and o
)&b‘\ © Mr M. Sarania. ' ' , S ' RENEN C
. - versus - BRI
1. The Union of India, represented by the " . b
Cabinet Secretary to the ‘
Government of India,
.Department of,Cabinet'Affairs, 4
New Delhi. ' ' -
The Director General of Security, S e
Block-V(East), R.K. Puram, ' ' , 1
New Delhi. ., . L ‘ J
The Director, S.s.B., ' ' - .

East Block-V,. R.K. Puram,
New Delhi.

The Divisional Organiser, S.S.B,

ﬁ'j .. :#\®  North Assam Division,
i 4 NS Tezpur, Assam. . .+....Respondents
i , i .
\ 1¢* ﬁ'y Advocate Mr B.S. Basumatary, Addl. c.G.s.c. 5
AN, «’/;&. /'J -
ST 1
' ® o e .—u ® ¢ o o 0 ! t
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y// i
o Sﬁ ORDER g
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3 & -
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BARUAH.J. (v.C,) : : a0 il 2
_ b 2
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In ¢his application the applicants have:prayed for =
. .o -
certain directions to the respondents. 4
za

2. The applicants are 'émployeee of Special Service
Bureau (SSB for short), North 'Assam Division, Tezpur,
Assam, in various categories. They pray that: Ration
Allowance be granted to them with effect from 23.9.1997 as
admisible and ‘as has been granted to similarly situated

employees of the SsB, Itanagar. According to the

L N/
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Hence the present application. Sy

™ authority have refuaed to pay Ration Allowance to then

-3, ‘I have heard Mr M. sarania, learned,counsel for the

\ applicanta and Mr B.S. Basumatary, learned Addl. C.G S‘C’“H”ﬂ

l" [T ‘\‘_ Pt 1 0 + fjf, .‘l ’,',q

appearing on behalf of the reepondenta. Mr Sarania aubmits/
that the present case is ‘squarely covered by the: decialontlﬁy
of this Tribunal given in 0.A.No. JO3/99 'He, further submxts

that the present appllcants being similary sltuated with

that of the appllcants of the aforesaid 0.A. they:are also’
entitled to Ration Allowance. Mr Basumatary, very fairly

submits that the present case is squarely. covered by the

decision of O0.A.No. 103/99.

4. On hearing the learned counsel for'ggeiparties and;(':
on perusal of the order dated 8.9.1999 passed@ in /ﬁg

g

O0.A.No.103/99, I am of the view that the prsent applicants
are similary situated with the applicants of the aforesaid -

O.A. Accordingly I hold that the " respondents haveﬁ\ﬁm

. ) "'\ .
arbitrarily denied the henefit :af Ratdon:dllavancs ta:tbe 'Hz

present applicants. Therefore, the respondents are directed'_m
to pay Ration Allowance to the applicaits with effect from
the date the allowance became ggmissiblé to Tezpuf'on the‘

T [ R N ’ ) \’.\ "
v ¥n -s8trength of the Annexure TII order dated 23.9.1997 or from’
. ‘o \/
n';ghe date of" their actual posting in Tezpur, whlchever is

i)

gater. This must be done as early as posslble, at any rate

within a period of three months from the date of receipt of

this order.

5. The appliction is accordingly disposed of. No order

" as to costs. Lortified te be true Coyp
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r{"’"”/..--;" 1717) - ¢ Sd4/~VICE CHAIRMAN, -
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L s IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL ‘
T i 0 QUHAHATL _BENGH
' W\A, /\,/
¢ U o
LA NOLL9 OF 2000,
/
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KLU,L L( L(‘( (»0 [} ( 1
éhc’ ' Date of Ordor - June S, 2000,

THE HON'BLE M. D.C. VERMA, JUDICIAL MEMBER

L. Shri Hem Prasad Borah, e N
S/0 Late Umesh ch Borah, g NS
Upper Division Clerk,S.S.8., ~‘fﬂ}¢ﬁ' 3 i+
North Assam Divlision, MR ' oy
Tezpur, Assam, L Lo

. .

2. Shri Surye Kumar Saikia, ’
S/0 Late Mukheswar Saikia, ‘ |
Upper Division Clerk, ‘ !

North Assam Division,
Tezpur, Assanm,

3. Shrd Bhowvand sharma,
S/0 Late J. Sharma,
Upper Division Clerk,
North Assam Division,
Tezpur, Assam,

v 4. Shri Lskhi Phukon,

i S/0 Late D. Fhukon,

Upper Division Clerk,

North Assam Division,

Tezpur, Assam, !

LA
. B

S. Shrimoti Kunjalata' Rava, v : ; ; !
Daughter of Late Jogen Rava, : : |
Upper Division Clerk, v ' ;
North Assam Division, ~ .-
Tezpur, Assam.'

6. Shri Ashok Kumar Das,
$/0 Late Haren Das,
Assistant,

North Assam Division,
Tezpur, Assam,

7. Shri B,H, Saikiz, _ ; C
$/0 Late C. Saikis, S
K Acsistant,
MMENANlorth Assam Division,
r RN Y Tpur, Assam. D
B i\ :

o A
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/ . - g. Shri Colap Gl 8alkis, : b o SRENEE
$/0 Late Nomal Ch Saikie, - IR o

Accountdnt, ? A _ v .

North Assam Division, ' ? ! TR y

Tezmr, A03aM. ‘ ' T

0, $hri Jew Ram Dorudh,
5/0 Late Sobha Ram Boruah,
Driver
North Assam Division, , o
Tezpur, Assam. ' ' A 1 o

10. Shri Bidya Nanda Das,
5/0 Late Ghand Kantd Das,
Driver, , _
North Assam Division, ’ : : ..
Tezpur, Assam. o ' it : o

A ” ;’W‘J‘Q‘;ﬁ e P

11. Shri Bhadreswar Das, ootk A RN
5/0 Late Homeswar Das, ARl \
Driver, i L .
North Assam Division, 4o . : P
Te zpur, Assam. P e

.
} .

12. Shri Kalyan Singh Mshato, - ‘ 1
§/0 Late Ramsing hahato, :
Driver,

Morth Assam Division,
Te zpur, Ascam.

13, Shri Tankeswar Wath,
5/0 Late Tulai Ram Nath,
Steno. I1I,
North Assém Divicion,
Tezpur, Assam.

14, Shri Nitul Soikio,
5/0 shri funin Kr,Sakkia, ,
Lab. Techniclan, ' : :
North Assam Division,
Tezpur, AsSam.

L%, chri Ravondra Chamoli,
5/0 Shri M.N. Chamoli,
Stenographer,

Morth Assam Division,
Te zpur, Assam.

L .i 16, shri Keishna Kumbhakdr,
A - 5/0 Late Sidhi Kumar,
i ”fy Lo .\trursing Assistant, _

o . 1Sforth Assam Division, ' .
. S "24/ﬂlﬁ I zpur, Assam.
ENENSS A Lari Caya Frosad Balmiki,

Y, ~ ST “,\1,

T A 5/0 Late Sutelai Balmiki,

TP
'

i Paon, ’ . ; 1
i , Morth Assam Division, ’ : :
Y / Tezpur, AssSam. ‘ ,
% /i// : : S
e ' . i i
¥ ! ' . | L
pa ge 3 ¢ o : to. Cs
3 } : N
\ ot
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1e. Shri Lils pallav Sharmd, : .

Late Deo Nardyan Sharma, . f

Peon, : 3 , -
North Assam Division, R A e
Tezpur, Assam. S ' .

19 S?ri Chandra Kanta Borah, :

s/0 Late Dharmeswar Borah, , L

Peon, o ' ‘
North Assam Division, g S
Tezpur, AsSsam,

50. Shri B. Frosad, Feon,
s/0 Late S. Shormd,
North Assom Division,
Tezpur, Assam. o - ' |

5]. Shri Ganesh Malakar, LA ’ S :

5/0 Lote Radhd Kt. Mrlakar, LN L ‘ S

Peon, _ | oo
North Assam Division, p
Tezpur, Assam. A

29, shri Dhansingh Sonori, | -
5/0 Late Harka sonari, . .
Peon, LT
Norih Assam Division,
Tezpur, A\S353m.

23. Shri Cuabor Roy,
5/0 Late Lawa Ram Roy,
Peon,
Norilh Assam Division,
Tezpur, Assam. o

. 54, Shri Ranjit Dutta,
T 5/0 Lato Kunasilal Dutta,.
Peon, '
s North Assam Division,
%Tezpur, As5am

(A g'thé applicants are servingbin the SSB,
Nopth Assam Division, Tezpul, Assam).

~ APPLICANTS

ARILI_F L2 b

By Advogate Iir. K.K. Phukan.

- Versus -

1. Union of India,
represented by the Cabinet Secretary
to the Govt of India, Bikaner House,
sahjahan Road, New Delhi.

2. The Director Canoxral of Security
plock-v (East) R.K. furam,
Mew Dalhi,

- ~—

page A
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3.' The Director,
S.S5.8. DlrectoLate
R.K. Puram,ioew Dcth.

4. The Divisional Organiser,S. S.B.,
North Assam Division, Tezpur,
Assam.

~ RESPCNDEMIS

By Advocate 1. B.S. Bisumatary, Add ), CGSC.

JURGLENLAND_SRDER | ‘
(CRAL) !

Heard hr.K.K. Phukan, leorned counsel for the
applicant and ML BL5. Basumatary, learned Addl, C.G.S.C. .

for the respondents.

1

2. All the é4 applicants in the présent O.A. are
serving in the Speciol Service Bureau, No££h Assam
Division, Tezpuxr. All the appliconts balong Lo non~exacutive
personnel and their grievance 45 that 54 app&ic@nts in OQ.A
0.553/00 have been granted Ratdon A;lg\ange which has beon
pofused to tha proasent applicants only on the ground that
thoy wero not the parties in the earlier O.,A, and the
bonafit of judgment in the Central Administrative Tribunal
is not automatically extendable to the non~applicants The
applicants have claimed payment of Ration Money Allo¢ance
ss has been allowed by the respondents to the sinilorly
citunted non-executive personnel in persuance of various

decisions of this Tribunal.

3. he learned counsal for the respondents has raised

two objections - (L) that the applicants were not the

parties ...,

R

© i s ..u;u » M— . LT LT T bty B2 DRI IR B . S RIS FISToL '
P i wrp s o tew e ‘HW‘W"
W
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pIrties in the O.A. filed Qarlier. The Second objection

1s that the dpplicants are non-executive.

1. The earlier decision of the C.A T..given in 0, A’*h &A%
No.103/99, 245/95, 220/98 and 353/99, copies of which AR

have been annexad ag Annoxuxoq—v to VIII to the present 0,4,

has been relied on by the applicants, A peruaa) of mhano v
decisions show that the Tribunal granted Ration Money

Allowance to non~oxocutives by these orders, It hag baon

dlso found that the respondents hove paid Ration Money . ﬁ

Allowance to the non~executive f@rsonnel. .The earlier orders
were complied by the rospondent and Ra%ién Money Allowancer
was prid to the n0n~ox0cutive staff who wore parties te the
carlier O.A. This has not been denied by the learned counsel
for the respondents, As“the presont appllcants are algo f
Jimilally situdted persons they are entitled for Ration
ffoney Allowance even though they belong to non-executive,
5. The othor ground of tho learned counsel for tho
respondents, that the applicants are not'partiecs in the
earlier O.A, and so fhey are not entitled to the éaid:
J1llowanco hns‘no marit. Evon if tho Present applicants
were not parties to any earliar 0.As, the applicants are
entitled to relief wnich has been granted to similarly
situated persons. Deviation therefrom would amount to

arbitreriness ond discrimination. The respondents' refusal

to grant Ration Money Allowance on the ground that the

RN applicants ware not Parties to the earlier O, A, thuS,’f.

. h,.rs‘ no merit,

3 ‘ | T
.ij? /é, ‘ ?
; A, A .

" ;
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6. In view of the discussion made above, I hold that ' @ . frb
; ! the respondents have arbitrarily denjed the benefit of 'ﬂ f‘ ;  _ﬂ

Ration Monoy Allowance to the present applicants Accordingly, o
the respondent. are directed to pay Ration Money Allowance to
the applicants with effect from the date the allowance became

admissible to Tezpur on the strength of‘Annexuremlli datod

1 u) "W*V

23.9. 97 or from the- date of their actual'pésting in ’I‘ezpur
He ns,
whichever is later, Tho complianco of the order- sholl bo

T ettt nan e b ,

made w&thinug‘(thxoc) months from the date of comnmnica?ion

L. !
of this order. ! E'
7. 0.A. is accordingly, allowad, No ordexr as to {‘
. . 98 "
v . costs | ‘ -
- e T ' _
’, o : 54/ MEMBER(Y)
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P Tnheo ‘:D‘@puty‘lnspector Goneral ' | b. |
2l Trainittg Centre, SSB, : o
‘ Salonibari, ' S
( Through Freper-Channel) SRV ; ‘
subs prayer for drawing RATICN MONEY ALIDU/NCES, AU
Siry A " Dy * TR ‘ '
With dug respect and hunble subnissien, I beg te ,L.'if;ag e
down the follewing few lines fer favour ef yeur kind censi & -1
deration and necessary actien please, S EEE N
That sir, I have been transferred frem Thed) by JCot i
NG and jeined here at_T::‘;‘}ihiﬂh Cedtroy:i !
S8, Salonibari on LAy 1GOS T as o fanhe Tetdse i | l;
[ Coi i
. _ e - ‘ e
That siv, it is learnt frem the reliable seurces, the, |
¥ ALIDWANCEG 48 drawing semo ef tho steff menbors i
ler th ) sorvices pested at 'B' and 'C' statiens like'
Tezpur { Assam), y SRS L LI
The staffs theso who are werking at Div, e, | Noith
Assam Division(HAD), oS8, Tezpur are drawing LALLM MO0 B
ALIDUANCES, vide Cabimet Sceretariat order He, C-l80d o/
GOm EA 11373 dated 08=02-200%, | w
That sir, the Training Centre, S$SB, Salenibari has g
alse beed declared as *#' statien by the Cenpetent fthoxity
vide sxnder Mo, 9/GSH/A 2/96( L)~uA dated Z7mllw])DD6, :
' Therefore it is requested the matter may please be T
considercd te draw me }_{ﬁ_\_’llggt__gipiw{ ALIOWSNCES as drawing by |1
the staffs of Div, Hqr, $55, lrzpur at your early date pleases .
Salonibari Yours falthfully,
-~ P
Dated the |3 th March '2000, !
\O"\ Ton KVG OS\AIl 1n ;2 -
TaCesS380B0)0mibord [
D e N
9'cy”v1} . k\;\._ : -
84 ¢ \ -
N o | i Ll i
' L P | o i
| ', Y | N -
g | ; P
- ! ! L
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The “leputy Imspectop Seteral, | 5
Teatming Cortre, 523, '
wloeibars,

( Mreugn cPopar-Lha~ngl)
Subs  ppa '91

R LSRR Ga . :

:1£’¢ ° e ry ] )
L Ah ue rdspoet gud huublo subnisggon, 7 bey te Tar 7

iows tha f0llowing fow 1ings for favour of Your ki~ gomel . ,

foratiom ang "OCeNBOryY uceien plocce,

Im’»trsix. X havoe beom traaf errvad f rem ¢
b f X ‘

| . Ny d Jeivet here pt Trainfag W tre,
<98y toldibrpy g T L e o TN GG
{

X}

ho staffe these vho are WeIting 2t Diy, }
Angan ~1vistor( A1) , S5, Tozpur are draming 4TL.
LLED LGS vida Gadleet Secrotariat srier iy, B12/%/
11-372 dated 8222713, \ .

.

e

Aw

Mot 24r, the Training Contre, sou, “alen~ibari has
Glee beoh “eclared ag oy statie~ by the &

Carpetont futheri ¢y
viite order Mo, 9/ 3514 2/56 L)est® Cated Mwdde 1330,

consddcrcd te draw mo LAY
the ctaffo of Ly, Hqr, SUi,

L5 48 irawing by

2le~iNars

_ Yours faimt“ullyj,
“ated the ([ th faxch '2j09,

./ SN .
Sent/ =&t
IR "rh(*g_t&ﬁ,
/D -~
M .deJE
6 & AV - | ' .
(”~\
'
'  L ]
it L .
e
. | | !\: ::‘!i
’ F - - - o e,

‘n,x;a’ixr ot your carly date phﬂ,ﬁm ' L

jtter may please by o .
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The “lputy Inspector Goneral,
Training Certre, $55, | | ,
Salonibari, . , ‘ :

{ Threugh Preper-Channel) , 1 N
wubs  prayern fex.dnawing  RATION H¥ '

Siro - & :
With dug rospect and humble subnission, X by te fay
dow? the fellewing fow lines fer faveux of y@ur kinri eerw -
doration and naCoBsaLly Acbien. plesses, e
That «zix' I have been tratsferroed frem C«f‘“-s ‘”-, ,
) QLI. kY and jeirod hore at Tramhiﬁg Gmtr% A
Shi, Salonibari op gl . a8 e '

That sir, it is leaxrnt frem the mliablm BOUTE 6% ¢ “t"h@
CATION MOK EY /LI[J VAN ES 36 drawitg seme ef the steff menh ers
unrder the L4 §) services posted at L' and PG° statiens lik@
Tozpur { Assam),y 8

The ataffe those who are warkimg at ')1v, qu, Nar’m
Assom Jivisiw"( 1e0) , 95K, Tezpar ora drawing | j‘; i
LLIT A LD, vide Cehinet Secretariat exder Mo, (e i012/%
G A 1913 dated G8a02=2)00. e

That six, the nraiuv\g Controe, SH8, waloniﬁiri has
2150 boer declared as "' station by the Cempetent mﬂ‘mmty
vide onder He, 9/554/A 2/96( 1)-n4 dated 2V=lle1996

Thereiere it is rotuested the matter may pledse e
considverad te draw me LATION M Y ALIOWMANC ES as. cdrawing by
the staffs ef iiv, Hqr, 568, lezpur at' yeur early. ﬁatm plea

LAl

aalenibari , Durs f.ai.ihmlly
Tated the IS th March 2300, 3
- . (/ D/ f(f\c.(({v
\N‘l nh- '3}“{("’"“6)(‘ )

Of‘d ~ 5 mgsa
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rhe Joint Deputy birector (Ba), Vo, IL?I':., RS ‘Fy
= ©/0 tho birectoYs S0, o w T |
st Bloek=V,Luvedl=D, - . TR o
I, b dann 41y 1m1h1~{1g,uﬁh. P e, o b ‘
0y hiaadt iy g LRIV, PG A s Gl b ﬁ
( THROUGH PROPIER  CHANNE. b
fanjacti- Proyer for roving e t:g.g‘z;ihj‘19},1(2,{,.‘{}};&S?ﬁt‘i’ﬂﬁ,@.’5?.,9./
¥ drtt e ‘
LI S5
N Hith duo 1"eupu¢ b ooand Rl aub bl
o 1L obep to Loy dowin tha follovliayg favw Linno for frvour Ox

your ldnd connoderation and necessary action pleuac.

That sir, I have bezen trensferred irom

.]\{E}'fﬂ) E)fng«/ 5 Sikbearn DUVISLOY LSy we and Joined ot Cub, fx
VSTRESop e Lonlbery on__ | j;r)o)g/[;‘looo [T

That £li, Lt Ln leornt froa the raliatile I
sowrces that he Kation Money Allowaieas ig bading dreun
D aomo of Stualf membors under the Du(s) Zervice posted

CJLOApt st tivas 1ike dezpur (hegam), :

fnat 5ir, the staff rnoma who arce working
nb Divislonal Harde rezpukliorth Agpun ,BDivision arc '
Growing liation Ioney AMilowinces Vide Cabinet gecretariot,
Gedar I'!o.180’&2‘/5/99/;':‘.;-'\"411-5%'da'tcad 08.02.,2000. '

3 That odr, the Tralning Centro, ond Cole &
woI'kshop ,aloniberi L s alse Leen declaved ud it geatlon o
py tin coupstent sutnoriiy vide Order lo LO/8su/r2/96(1) 1

P63 gntad 27,17 L1996,

- jharefore, Lt is requested thnt the mattey
may pleuca boe goneluarah nnd the killon Money Ablowoapeed
vy pa ud we sk toom o e liwa drowny by the

cplffe of Whvision hipu. y b g Tuspu (or wbioh L oekall
pyver be pletsful O 7Y- and oLlige. o

i ) . H
t ' . t

Youwrs Ladthfully,

Tye Jsmen Loecll,
[_DcC. )

/ o 3 cul) & Morkshop, . , .,
e - gatundiart. .
. place :_Sulonibord,

RSV I J B“/C‘,‘Sr'/ﬁ)(.ckm .
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(Cpnousg eRoveR CHAINLI )

Sun jac i ppvar, for URSNAA Ration Money AL RS
Sir, | i .
prpnornr voopscw RSTA O TS satnianlon, I

Lo, 0 ME down Lhe followlnr e LAaes tor fovour of" -
yo A considola Clon and jweernaary action pLeesnto : :
[ ! ) !
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0.ANO. 264 OF 2000 -
Title Shri Bhupendra Nath Das and others
- VS -

Union of India & others.

L Shii T.N.Shanoo, Depuly Inspector General,

Training Centre, Salonibari do hereby solemnly affirm and state as follows :-

WRITTEN STATEMENT
The humble Respondents begs to submit their written

statement as follows :-

" 1. That I am Shii T.N.Shanoo, Deputy Inspector General, Training Centre SSB
Salonibari and I have been  impleded as party. Received the copy of the said OA
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PO

through Registegt | CAT Guwahati alongwith order dated 19/9/2000. 1 have gone
through, understood the contents thereof, as such, T am well acquainted with the
facts and circumstances of the instant case. Thus I am competent to verify and

sign the written statement on behalf of Union Of India and other official

respondents.

. The said department does not admit any of the facts, statements, allegations and

averments made in the said O.A. save and except those specifically admitted in

this written statement as under :-

. That as regard the contentioﬁ of Para-1 of the application, this Deponent

respectfully state that the applicants are non-executive staff and thereby they are
not entifled to ration allowances granted vide Cabinet Sectt. Letter No.A-27011/
4/86-FEA-H dated 18/12/87 (Annexure B of the OA) as the ration altowances was
granted to Executive staff up to the rank of FO vide above mentioned letter.

. That as regards of contents of Para 2, 3 and 4(i) to 4(vii) of the said OA, this ’

- Deponent does not make any comment, since those are matters of record.

. That with regard to Para 4(viii) of the O.A., the Deponent begs to submit that the

ration allowance was granted fo the exccutive staff of SSB posted at Saloniban (B
category station) w.c.f. 27™ November, 1996 vide letter dated 27/11/96 (Annexure

D of the OA) but not to non executive staff. The applicants of the OA are non-

executive staff.
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6. That as regards the contents of Para 4(ix) to 4(xii) of the said O.A., this Deponent

does not make any comments since those are matter of records.

7. That with regard to Para 4(xiii) of the O.A. Deponent begs to state that the
Cabinet Secretariat, New Delhi vide their letter dated 18/12/87 (Annexure ‘A’ to
the O.A.) granted ration allowance to the Executive staff up to the rank of Field
Officers, but not to the non-executive staff. The applicants of the O.A. are all

non-executive staff for which no ration allowance could be authorized.

8. That with regard the contentions of the Para 4(xiv) of the O.A., the Deponent
respectfully states that the Ministry of Finance, Department of Expenditure vide
their UO No. C-228/E.I(B)Y/99 dated 6/10/99 notified that the benefit of the v
judgement of the CAT is given only the petitioners and the same is not
automatically extended to the non-petitioners for which no ration allowance could

be paid.

9. That as regard of contents of Para 4(xv) of the said OA, this Deponent does not

make any comments since this is matter of record.

10. That with regard to Para 5.1 of the OA, this Deponent vehemently degigies that any
illegal, arbitrary and discriminatory acts have been done to the applicants by
denying the ration allowance, as because neither they are executive staff of SSB
nor applicants of OA of CAT by which ration allowances has been granted to
them by the court.

11. That with regai'd to Para 5.0 of the O.A., this Deponent beps to submit that
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although the applicants arc similarly situated persons with those of the ARC,
Doomdoma, Numaligarh, SSB Hanagar, SSB NAD Tezpur they are neither
executive staff of SSB nor the applicants of OA of CAT to authorize ration

allowance.

That with regard to Para 5.1 of the OA, this Deponent begs to submit that ali the
non-executive staff of ARC Doomdoma, Numoligarh, SSB Itanagar, Arunachal
Pradesh, SSB Tezpur have been granted ration allowances in view of the different
CAT judgements. All the applicants of the OA could not be paid ration

allowances as because they are not the applicants of any OA of CAT judgements.

That with regard to Para 6 of the OA, the Deponent begs to submit that the
applicants submitted their representations for granﬁng ration allowances, which
have been disposed off vide Memorandum No. 30/SSB/A2/97(17)-1516 dated
1/6/2000 intimating that due to non-applicants of the OA, their case of granting
ration allowance could not’be considered. (Annexure — M of the OA)

14. That as regards of contents of Para 7 of the said OA, this Deponent does not

make any comments as those are matter of record.

Conid....... P/s....

roeter Cerera

Dy. Ins
T-aining Centre SSB Salanibari



e “"\J
& i -
M ¢ ‘ﬁ%
s ‘

VERIFICATION :

I, Shri T.N.Shanco, Deputy Inspector General, Training Centre,
SSB Salonibari do hereby verify that the contents stated in the swritten statements
are true to my knowledge, belief and information and no material fact has been

suppressed.

AND 1 sign this verification to day on this day of 29 November,
2000.

\,[ J
DECLARANT /le\\_
Dy. Inspector eneral

. 1aining Centre SSL Salanibari



